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IN THE CENTRAL AQMINISTRATI\JE TRIBUNAL : HYOERAE3AD 
BENCH AT 	: 	HYDERA BAD 

R.P. No.65/90 
in 

D.A. No.364/89 
Date of order:ZAugust,1990 

BETWEEN 

Ganti Subrahrnanyam 
and 79 others. 
	 Applicants 

Versus 

General Manager, 
South Central Railway, 
Secunderabad and others. 
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APPEARA NCE 

For the Applicants 
	

Shri S. Ravindranath, Advocate 

For the Respondents 
	

Shri N. P. Devaraj, Standing 
Counsel for Railways 

C DRAM: 

THE HON'BLE SHRI J. NARASIMHA MURTE-IY, MEMBER (j) 

THE H DN'SLE SHR I P • BA LA SUBRA MANIA N, MEMBER (A) 



REVIEW PETITION No. 65/90 IN O.A. No. 364/89 

JUDGEMENT OF THE DIVISION BENCH DELIVERED 
(IN CIRCULATION) BY HON'BLE SHRI R. BALA—

SUBRAFIANIAN, MEMBER(AOIIN). 

In this application the applicants (also appli—

cants in O.A. No.364/89) seek a review of tne judge— 

ment in O.A. No.364/89. 	They have not broughtforth 

any new point and want the Tribunal simply to reconsider 

its earlier decision. 	This is not permissible, since 

there is no error apparent in the judgement and the 

applicants have not produced any new material which the Y 

could not have produced at the time of hearing. 

Hence, we dismiss this review petition with 

no order as to costs. 

 

(3. NARASINHA FIURTHY) 
MEfIBER (JUDICIAL) 

SUWNIA 
NEFIBER (ADIIN.) 

LtD Auoust. 1990. 

%ksNLepUte y Registrar 
To 

The ueneral Manager, b.C.RailWay, Railnilciyctrn, becunuerabac. 
The i.n. & c.a.O.e..T) s.c.Railway, Secunderabad - 017. 
The Work Whop Accounts Ottjcer, s..Railway, Lalaguad, ecunderabaas17 
The Jt.L4 

I
ctor, Estaolisnment (LL) Railway board, Government of 
ndia, Ministry of Railways, New 1.1hi. 

One copy to &.b.Ravindranatn, Advocate, 10-3-283/5, 
Humayun Nagar, Hyaerabaci - 23. 

One copy tg.N.R.iSvraj, sc for Railways, CAT.nyci.Bencri. 
One copy toaIr.3.Narasintha  Murty, Xtmber(Jucil) CAT.HyctBencñ. 
One copy toAl.R.BalasuDranmaniyan;Itmber(Admn)CAT.HyctEencn. 
One spare copy. 

pvm. 


